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DATE GF ORDER _:__02-09-1957,

Hetween :=-

8.5ivaramulu 1 |
3

.. Applicant |

And

1. Sr.Jivisiaonal Personnel Officer,
S5C Rlys, Guniakal Division, J
Guntakal., ‘ ’

2. Divisional Railway Manager, :
Suntakel vivision, wuntakal. ‘ '

3. Union of inmgia, rep. by :
«General Manager, i
5C Rlys, Nail Hilayam, ’
Szcunderabd.

e .
. |

[

Counsel for the Applicant : S5hri S.Rasiakrishna Rag

[*p]

Ccunsel for the Respondents : Shri V.8himanpa» &G5C
' I

CORAM:
THE HOW'SL: 3HRI R.RANGARAJAN : MEMBZ# (A)
] ) |

THE HCN'SLE SHRI B.5.JA1 PARAMEL SHUAR : MCMBIR (3

{(Orcer per Hon'ble Shri R.Rangarajan, Member (A; e




"

~
“

(Order per Hon'cle Shri R.Rangara jan, flember (A) )e

Heard Sri S.Ramzkrishna Rap, counsel for the applicant

and Sri V.Bhimanna, learnzd standing counseél for the respondent s

2. The applicznt who is 8 scheduled tribe community candidat

was appointed as Diesel Yhelgsi oy order No. 46/96 dt.13-5-96

(Amnexure-I page=-9 to the UA). He alleges that he was preventad

I /
from entering the Diesel Shed by the authorities concerned/but

there 1s no evidence avsilsble to pro’ue that, ease~ In any case

the applicant has submitt:d a repressntation in this connection

addressed to Responosnt lc.2 dt.g=-11-36 ,. ”f_ »‘1;;__‘;£¥"i£
# 5..1*' w

1
J. This B.A. is filed to-declare the actionof the 1st

)

respondent in preventing the zspplicant from attending duties with

effect from 18-9-96 without asssicning any reasona as arbitrary,
illegal, unuarranted snd in violation of Articles 14 and 16 of tH
Constitution of India ang for a consegquential direction to res-
pondents to allou the agzplicant to perform his duties forthuith
who is appointed under 5T Crash programme with all cohgequential
benefits,

Fal

4, The only direction that csn ne given in the facts and
‘ ’ No -‘1 |

circumstsnces of the case is to direct the respondenti/. to dis-

pose of tne representation dt . 6-11-96 of the applicant

and in any cass within 45 days from the date of recsif

"

expadetioublly




copy aof this order.,

5. Thus the OA 1s ordered accordingly at the admission stage

itself with no order as to costs.

(8.5.3A W (R.RANGARAJAN)
Mj Member (A)
I

—/ l 7
/m’»’i 7.

Dated: 2nd_September, 1997, 2 /2&’?;)

——— — o b e s —— _————-

Dictated in Gpen Court. ]

avl/
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Cony tGle . _
1. The Sr. Divisicnal FPersonnel Sfficer, South cpntrl Railwsys,
Cuntakesl Divieion, Gentakal,

2, The Divisiona °, Raioway Mensger, Gunrakel Division, Guntakal,
3. The General NanQQQr. ﬁouth‘ﬁentrai Railwa?go,&azl milayaﬁ. secibad
4. One Copy toMr.'$.Famakrishna Rao Advocate CAT, ﬂgﬂ;
Se One Cony to 1, VeBhimanna, 5eCe FOX Rlys. CaP. Hyd.
6+ One Copy to The D.R{A).

7. Cne ﬁuplicate Copy
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